BTEM NO. 104 COURT NO. 10 SECTI ON

I VA
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
ClVIL APPEAL NQ(s). 7589 OF 1999
I.1.S. EMPLOYEES H. BLDG CO OP. SOCTY. LTD. Appel | ant
(s)
VERSUS
STATE OF KARNATAKA & ORS Respondent

(s)

(Wth office report )

Date: 22/02/2005 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. P. SI NGH
HON BLE MR, JUSTI CE ARUN KUMAR
For Appellant(s) M. K. C. Sudarshan, Adv.

M. M A Chi nnasany, Adv.

M. K N Chanderashekhar, Adv.

For Respondent (s) M. K. B. Sounder Rajan, Adv.



M. Sanjay R Hegde , Adv

M. Anil Kumar M shra, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

It is stated before us t hat Counsel for t he Cont esti ng
Respondent No. 4 has recently been appoi nt ed as Menber of t he
Central Adnministrative Tribunal and therefore, Respondent No.4 is

not represented by an Advocat e-on- Record.

Let this matter come up after eight weeks. The Registry
shal | intimte Respondent No. 4 to make alternative arr angenent

for his representation before this Court forthwth.

( SUKHBI R PAUL KAUR) (VI JAY DHAWAN)

COURT MASTER COURT MASTER



